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PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 70 OF 2025
IN
ORIGINAL APPLICATION NO. 122 OF 2025

IN THE MATTER OF:

Om Pal Singh ...Applicant
Versus

M/s Vaishno Enterprises & Ors. ...Respondent(s)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.4,
UTTAR PRADESH POLLUTION CONTROL BOARD

I, Dr. Madhavi Kamalvanshi, aged about 55 years,W/o
Dr. Arvind Kumar, presently posted as Regional Officer, Uttar
Pradesh Pollution Control Board (here-in after UPPCB), Banda do

hereby solemnly affirm and state on oath as under:

1. That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and
as such I am competent and authorized to swear this

affidavit.

2.  Thatby mean of this present execution application, applicant
is seeking compliance of the order dated 27.03.2025 passed
in OA No. 122/2025. In the Original Application, the
grievance of the applicant was against the Respondent No. 1
factory to the effect that despite of the closure order, the
. Respondent No. 1 was illegally operatipg. The said OA was
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disposed of by this Hon’ble Tribunal vide its order dated
27.03.2025 by issuing following direction:

“8. Thus, we dispose of the OA directing the Member
Secretary, UPPCB to ensure immediate compliance of
the closure order in case the same is still in operation
and has not been stayed or set aside by any higher
forum/court. Let the action taken report be submitted
by Member Secretary, UPPCB within two months
before the Registrar General through email. If found
necessary the matter will be listed before the Bench
for consideration.”

3. It submitted that prior to the present proceeding, the
applicant has preferred Original Application No. 304 of
2024, Om Pal Singh Vs. Ram Babu Gupta and Anr., which
was disposed of by thin Hon'ble Tribunal vide order dated
19.03.2024 while forming a joint committee and directing
the visit to the site to ascertain if any violation and to submit
the report.

Thereafter MA No. 86/2024 was a registered as no
report was submitted and pending the same, report in terms
of the directions of the OA was submitted wherein status and
action was disclosed. MA was disposed of by order dated
19.12.2024 taking note of the fact that show cause notice
was issued to Respondent No.1 and after receiving the reply
to the closure order dated 07.11.2024 was passed. The
Hon'ble Tribunal had also taken note of the affidavit of
Respondent No.2 (proprietor of Respondent No. 1) that he

will comply with the closure order.

4 That the Applicant again preferred an Original Application
No. 122 of 2025, Om Pal Singh Vs. M/s Vaishno Enterprises
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and Ors., raising complaint against operation of Respondent
No. 1 factory which is stated to be a manufacturing unit of
peanut, grain and pluses being operated by Respondent
Nos.2 and 3.This Hon'ble Court disposed of the said Original
Applicationvide order dated 27.03.2025 directing the
Member Secretary, UPPCB to ensure immediate compliance

of the closure order in case the same is still in operation.

That in compliance to the order passed by this Hon’ble
Tribunal, the District Magistrate has vide its office
memorandum no.157/NGTOA-122/2025 dated 23.05.2025
constituted a Joint Committee comprising Sub District
Magistrate, Mahoba, Circle Officer Police Sadar, Mahoba
and Regional Officer, UPPCB, to verify the status of

compliance of Closure Order.

A true copy of office memorandum n0.157/NGTOA-
122/2025 dated 23.05.2025 is annexed herewith and marked
as Annexure R4/1.

In pursuance to the above office memorandum, the members
of joint committee visited the site in question, i.e. M/s
Vaishno Enterprises, on 24.05.2025 and sealed the premises

of Respondent No.l and disconnected the electricity

connection.
A true copy of sealing report dated 24.05.2025 along with

the photographs taken during visit is being annexed herewith
and marked as Annexure R4/2 (Colly.).
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That it is most respectfully submitted that in compliance to
the direction passed by this Hon’ble Tribunal, the District
Magistrate vide its office memorandum no.-637/NGT/OA-
122/2025 /25 dated 27.10.2025 constituted a joint committee
comprising Sub District Magistrate, Mahoba, Circle Officer
Police Sadar, Mahoba, Executive Engineer, Electricity,
Mahoba and Regional Officer, UPPCB, to verify the status
of compliance of Closure Order.

A true copy of office memorandum no.637/NGT/OA-
122/2025/25 dated 27.10.2025 is annexed herewith and
marked as Annexure R4/3.

In pursuance to the above office memorandum the members
of joint committee have carried out the surprise inspection of
the site on 30.10.2025 at about 08:00 pm. The factory was
found closed and the electricity disconnection as well as the
seal imposed by the joint committee on 24.05.2025, also
found to be intact.

A true copy of inspection report dated 30.10.2025 along with
the photographs taken during visit is being annexed herewith
and marked as Annexure R4/4 (Colly.).

That it is also necessary to mention here that the UPPCB has
also imposed an Environmental Compensation of Rs.
6,80,000/- vide its letter no.-H29700/C-2/NGT-70/25 dated
01.07.2025, which has been not deposited as per the office

record till date.
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9.  That the above response on behalf of the Uttar Pradesh
Pollution Control Board is being submitted before this

Hon’ble Tribunal for kind perusal and consideration.

DEPONEﬁ?////”
VERIFICATION

Verified at Banda on this the 15™ day of December, 2025 that the
contents of the above affidavit are true and correct to the best of

my knowledge and belief and nothing material has been concealed

therefrom. w
DEPONEN/
18429 / 1446
BSEWORMI} . oo EMUWl
F "H . X A0 Dax wigned hefaze
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Annexure R4/1
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Moto WEA-122 /2025, AW WA Riw 7w Awed Ao goerumgerw @ o, A WA ol
R 27032025 @ = siw Py R

=" 7. We are of the view that once the closure order dated 07.11.2024 was passed by the
UPPCB and same has also been relied upon by the Tribunal while disposing of the MA No.R62024
then it is incumbent upon the officials of the UPPCB to ensure compliance of the said closure order
if there is no legal impediment in this regand.
8. Thus. we dispose of the OA directing the Member Secretary, UPPCB to ensure immediate
compliance of the closure order in case the same is still in operation and has not been stayed or set
aside by any higher forum/court. Let the action taken report be submitted by Member Sccretary,
UPPCB within two months betore the Registrar General through email. If found necessary the
matter will be listed before the Bench for consideration, “---

A IS ERa afdmwe, ¢ Rech 4 Afdmr sloto wEa1-304 /2024 A

o R W I Y T T I3 N g B Iw A asha eRa sfvawor g
el g™ RA® 04092024 @ quem A AW FwEw B oox
HE-Ta19501 / @1—2 / THOM0A0-70 / 2024 R 07112024 FR1 AW et
ZUCRUIESIW, TSl H0—1555, AN TR A3, P TR, "W  RAwg ag (rguer Fawm
e Pra=on) AT 1981 guwa @ am 310 @ JmTid ) IRy o Ay T
2| I ARY D IUA &g T N kA YARua A IF ¥ Wy W w
o4 fra ST -

1. Sufranfer), TIR—wEa v Aifda wfafafy

2. AR IfM WR, FUR—wEa e A wffafy )

3. &g AR, Sowo WY Fa=wr A, df s fva W (Waor)

S T AR @ PR R omn & R Awe Awi guermeor et
Ho—1555, AT TR A3, PN TR, 7O 3 RAvg Iowo wgEwr frg=wr A8, war s Zw
arg (rgEwr farr qun =) sffiam 1981 T # aw 310 @ amwfa fafa
T IRY 1 IUEH T GARTA T EY ATIEH AT SRR B A M
e s gl a |
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9

#eet AW goeTTESS, T 01565, AT TR Ve, GATY TR, TR H el /T
R 9N N Ffad B Bler

290288
: 79.895146
Elevation: 204002142 m |
Accuracy: 67.36 m
Time: 24-05-2025 144033
Note. MS VAISHNO ENTERPRISES

290490 3
Longtude 79 895352
Elevaton 203891274 m
Accuracy 518 m

Teme 24-05-2025 144808

Latitude: 26 200162
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N0T0—122 /2025 i 23052025 ERT TIfda Ggaw AR 7 S gbig BN faTid 24.05.2025
ﬁﬁ/@amﬁmwﬁ,qﬁﬂwﬂuwﬂusﬁamﬁﬁﬁﬁﬁmﬁaﬁwo
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2025 ¥ RreTaa@at g1 <@l fear T ¥ 5 S B @1 Hared W & wag fhar o @
2| S TG A B &I 3 e 8-

---“1. By this execution application, applicant is seeking compliance of the order dated 27.03.2025
passed in OA No. 122/2025. In the Original Application, the grievance of the applicant was against
the Respondent No. 1 factory to the effect that in spite of the closure order the Respondent No. 1
was illegally operating. The OA was disposed of by order dated 27.03.2025 by issuing following

10

directions: -
“8. Thus, we dispose of the OA directing the Member Secretary, UPPCB to ensure immediate

compliance of the closure order in case the same is still in operation and has not been stayed
or set aside by any higher forum/court. Let the action taken report be submitted by Member
Secretary, UPPCB within two months before the Registrar General through email. If found

necessary the matter will be listed before the Bench for consideration.”
2. Learned counsel for the applicant submits that the aforesaid direction has not been complied

with and the unit is still operating though the closure order has not been stayed or set aside by any
higher forum. She further submits that the unit is taking electricity from the nearby transformer and

even operating at night.
3T S ATRY B U F A AW FUCIIIEO, e Ho—1555, dIoT TR S,

G TR, SIE-FET B B TE a7 /Wl RAIE 24052025 B A Rerfa B gie f&a
Y ¥ EgE AR @ T b S &

1. SURTARIGI, SHYG—AEIET Jferdr e e |

2. SRR R WX, SHUG—HEIaT diar A ufaffe |

3. & RIS, Sodo FE¥YT =T 9, dfaT srerar i wfAfAfy | (WD)

4. Iyt arfraT, fgE AR WU YoM, SMUG—HeIaT SRl T SfaffE |

SR fed GfRfy & MR fhar o & 5 A9 dwil gvexuige, TeT [0—1555,
$IoT TR VS, YA TR, STAIG—HEET B B T g1 /G fAF 24.05.2025 B Jerra| Refa
P gfe B g GO TuHd JEEwIEN o At fhar s gfaied #Y |
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Latitude: 25.291154
\gi 893556
1205.41450.9 m
cy: 200.0 m
0-30-2025 20:03
aishno Dal mil
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g 39 # UIRd ey feAid 17.10.2025 &

lLatitude: 25.291154
ongitude: 79.89:
[Elevation: 205.41+59.9 m

Latitude: 25.290708
Longitude: 79.895129
Elevation: 205.5142.65 m
ccuracy: 36.9 m
‘ime: 10-30-2025 20:07
[Note: Vaishno Dal mil
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